IN THE CENTRAL ADMINTSTRATIVE TRIBUNAL H

AT HYDERABAD

HYDERABAD BENCH

ORIGINAL APPLICATION NC. 387A95

B

DATE__OF ORDER__;_ _5-11-1997,
Y.N.Reddy,
««s] Applicant
and -
1, The Comrandant,
Air Force aAcademy,
Dundigal, Hyderabad~43,

2. The Officer-in-Charge, Civil
Admi: istration, Air Force Academy,
Dundigal, Hyderabad

3, Sri Syed Ghouse

.+« Respcndents
Counsel for the Applicant H Shri V.Jagapathi
Cecunsel for the Respendents ¢  Shri N.R.Devaraj, Sr.CGSC

COQAM’

- by
THE HON'BLE SHRI R.RANGARAJAN :
THE HON'BLE SHRI E.S.JAI PARAMESHWAR &

(Crder per Hon'ble Shri R.Ranga

MEMDER

(Alu
MEMBER  (J)

rajan, Member (A)




]‘. o - - 2 -
{ | ‘
(Order per Hon'ble Shri R.Rangarajan, Fember (a) ).

Heard Sri V.Jagapathi, ceounsel for the applicant and

Sri N.R.Devaraj, standing ccun el fer the respondents.

2. This OA is filed te¢ call fer ﬁhe records relating to the

issuance of the eoffice erder serial Ne¢.4/95 dt,17-+2-95 from the file

|
of the 1lst Respcndent and after perusinj the same, quash it in se

far as it relates te the prometion of the third respondent is con-
- o . '
cerred anc furtherkgirect the 1lst respondent to promote the appli-
' L~

cant te the post of MTD, Grade-I with rﬁtr@spective effect frem

' i
22=-11-1994, with all ccnsequential henefits,
!
3. It is now stated fer the applicant's counsel that the appli-
|

cant has since been expired on 29'10'97ﬁ The Respendents alse pre- _
. !
duced letter No.AFA/8059/2/9/PC dt.4-1111997 inferming that the appli- F
cant has befg expired, This letter is 4aken on reccrdg, |
!‘
4, In view ¢f the abeve submissiqq, the OA stands abated

and hence dismissed. Ne order as to costs.
L's s
B.S.JATFARAMESHWAR) (R.RANGARAJAN)

”/),,»””;Membe: gy -~ . Member (a)
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Dated:5th_Nevember, IQéZ:

)

Dictated in Open Court.
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IN THE CEZATRAL AIMIMISTRATIVE TRIBUNAL
HYDERI 34D :
THI H3TTLE SURI RLRANGARAJAN & M(A)

A ND

THE HON'BLE SHRI 8.5.731 DARAMISHWAR :
‘ M (2)

Datéd; E?_—-IT-*C1‘3~

0RDER/ FOEHENT

sy svav e P

.D.H.ND; iE»S%T%L //étfg”

Admitted and I
Issued. .

grim Directions

Alloue
Dis‘used cf with Directions
Digmisscd

Dismissed §s withdraun
Dismissesd flor Default .

Ordered/ReJected

No order as\to costs."
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